COMMIITEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

FIRST TO SEVENTIETH REPORTS
{(ENGLISH VERSION)

Fourth Lok Sabha

Legislative Branch-II



COMMITTEE ON PRIVATE MEMBERS' BILLS AND RESOLUTIONS -
v FIFTY-SIXTH REPORT
| (Fourth Lok Sabha)

On behalfl of the Comnuticc on Puvate Membors' Bills and Resolutions, 1, haviug
beca authorised by the Commutice to proscat the Report ou their behalf, presoat tus
Filty-sixth Report.

2. The Committee met on the Sth Decomber, 1969, for--

I. Allocation of time to the Resolutions set dowst in of Busintss
Friday, the 12th December, 1969 i >

&m-‘m&“hﬁe‘ndm
under Rule 294(1)(b) and 294(1)(c) of the codire,
respectively: —

u;‘l’hct)nq Remedies  (Objectionable  Advertisements )
me(Amwmnwuw

(2 The Constitution (Amendment) Hill, 1969 (Amendment of asticls 83
and substitution of Fourth Schedule) by Shei Yashpal Singh.
il Reconsideration of the classification of the following four Bills:
(1) The Contemapt of Courts (Amendment) Bill, 1968 (Amendment o
section 4) by Shri Teancti Viswanatham,
mmw«m,u 1969 ( Amendinent of articles 32
226) by Shri Tenneti Viewanatham,
(3) 1\: Unions {Amendament) Bill, 1969 (Amendment of secnon 2
xaﬂmolmfml s.ﬁ-»n,mmm
0)

mmm(m:mtw
and 175 and omisson of articles 87 and |
Viswanatham.

TR e e e e o

(1) mmm(mhmutm (Amendment of articke 256)
by Shii N. K. P

(2) The Comtitution {Amendment) Bill, 1969 (Am of Preamble
and article 1, m;nmmm

"“"?“&‘&‘.:“'mm“. mtum”m

as reported by the mm
Allotmens of time 1o Resolutions
3. The Members whose Resolutions had been incladed in the List of ons for (he
12th Decomber, muumw.»mm*-um | before
the Committee. Shri R. R. Singh Deo attended the sitting.
¢mmm:hmwm-m-_
(1) Resolution regarding need for fresh Economic policies. 2 howss
{2} Resolution setting up of a Corporation for
Mmm 2 hours

Classificasion and allecation of time 1o Bills ,
5. The Member concerned had been iavited o present before the Committee his
views on his Bills. He did not attend the sitting.
mmamdmmummmamu
&tammum»m:m*

1 and Magic (Objectionable Advertise-
£ m%lﬂt 1969 (AMMM!)

nwvww 14 houn
uvmcM(mu-)u:m ( Amendment
of article 83 and substinuion of Fourth Schedide) by i

Shri Yashpal Siagh



Z

Reconsideration vf vie classification of Bills

7. The Commitice then considered s request made by Shii Tenneti Viswanatham w
mm:mmgmrmrmmmmm)
mmdm-oudwmcmu-

() :mcmamu(mymsmumdmay

(2) gzcmammmmm;w,xmumdmnm

)

s (3) see Trade Unigns (Amendment) Bill, 1969 (Amendment of section 2 and
i yiew  suhstinaion of sections 8,.5, eic.).

(4) Ine Constitution (Amendment) Bill, 1969 (Amendment of articles 56 and

175“mojml¢:8/m¢l?o;

tw 1969 (Amendment of arucles 32 and 226) in category ‘A’.

%mmmuywmmnwmd

Lxamination of Constitution ( Amendment) Bills
. “Bobhe Members concerned had been invited o preseat befoie tie Committee thewr
views on teeir Bils. Nooe of tiem atiended the situng.
9. The Commutiee conssdered the Bilis and arnved at the following hndings as a resuit
mmmumuﬁ-
 Findings of the Commitiee
l)lncwmuuumn( ) Bill, 1969 (Amendment of article 256) by
ik Shri N, K. P. decw

amwmwmmz»amm-muwm
mexmauymamwmby State with the provisions of any law madc
by Parhiament or any direction given by of india in relation thereto to a
~wuwmmmmmm»mmdu3ss
" Alter considering all aspects of the Bill, the Committce recommended that the Member
might be permitied o move for leave 1w introduce the Bill.
(2) The Constitution (Amendment) Bill, 1969 (Amendment of Preamble and
article 1, etc.) by Shri Krishna Dev [npathi.
_*\’i’m‘lﬁln?u to incorporate the ideal of democratic socialism in the Constiution
bym reamble and other articles.
© Adtpr considering all aspects of the Bill, the Committee recommended that the Member
muwmmtahmmmum

s Allocation of time to Bill, as reporied by Select Commitiee

10. Afhe :mmmammumwzmuh
of the (mﬁnxm;

Court Bill, tmby!hnmnm as reported by the m

Rmm

u mCmmudedM—
i hMﬁmmMuMnM4m be
” agreed to by the House,
unuduummmamnmwmm“m
. in paragraph 6 above, be agreed to by the House,
(&)th&&uMhM?Mkw‘b

(Mw'«&rmmwmrmw 10 mow
for leave to introduce their Constitution { Amendment } : and

< f ey the allocation of time w0 the of the Appellate (Criminal)
Junisdiction of the Supreme Court 1968, = seported by the Select

R W.Mhmwmuwwwum

| ~ TRIDIB CHAUDHURI,

Commiittee on Private Members” Rills and Resolutions
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New Do
December 8, 1969

Arnchaving 17. 1891 (Sekad.






